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o.A.No,239/2001

Hon'ble Sh. Sarweshwar Jha, Member (A)
Hon'ble Sh» Bharat Bhushan, Member (J)

Jabalpur, this tiie 12th day of November, 2003

'^.R.Bundelkhandi

s/o Sh. Ramdas
Bunaelkhandi

A • J-i ••J •

Station ^'^anagement Office
Itarsi, Distt. Hoshangabad (MR). Applicant

(By Advocate: Sh. R.L.Gupta, tnrough Sh.R.N.liLshra)

Versus

1. Union of India through
Secretary
Mioistry of Railv/ay
Govt, of India

New Delhi.

2. Divisional Railway Manager
Central Railv;ay
Bhopal (i-iP),

3. Cidef Medical Superintendent
Central Railv/ay
Bhopal
througn w.R.:..Bnopal.

4. Medical Superintendent

Central Railv/ay
Itarsi, Distt,
Hosnangaoad (MR), ,, Respondents

(By Advocate; Sh. H.B.Shrivastava)

ORDER (Oral)

By Sn. Sarv/eshv/ar uha, iiember (A):

Heara the learnea counsel of ooth the

sides,

2. It is observea that tiie applicant has a
Being under tx~eatment at Bhopa)

very loiig nistory of sickness. /he had been

referred by the Department to the hospitals

at Muiobai.initially,After having been through

treatment at Hurnbaa on the recommendations of the
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Railway doctors ne v.as referred for treatment

at Railway Hospital, Paramour(Madras) by which

tirne he had already suffered two heart attacks#

It is further observed that he did receive

treatment at the Railway Hospital, Parambur,

It is further observed that Respondent No#3 had

directed the applicant to take treatment at

Madras in the year 2000 vide his letter dated

13,6.2000. While the applicant seems to have

made preparations for visiting Madras (Perambur)

and had been given necessary facilities by the

respondents. It is observed from his submission

that on his way to Perambur he developed

greater seriousness and the applicant had

to be taken to Appollo Hospital in Maoras

on 28.6.2000. The said Hospital also appears

iso have, called for necessary information

regarding the previous treatiTient obtained by

the applicant at Railv;ay Hospital in Perambur.

It is further observed that the Hospital at

Perambur gave tiae necessary assistance

including cassette of angioyraphy done on the

applicant and, on the basis of the same, further

surgery was carried out on the applicant in

Appollo Hospital on 16.10.2000. The applicant has,

accoraingly, submitted the bills of expenses on

his treatment amounting to Rs .3 ,39,13 6/- for

reimbursement by the respondents. He seems to

have submitted the reasons and the justification

for having treatment at Appollo Hospital.
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It is also observea that the applicant has

submitted that he had to take loan from the

market to be able to meet the expenditure on

his treatment at the said Hospital,

3, The respondents have, in their reply,

maintained that tlie ̂ plicant could have

received treatment at Railv/ay Hospital,

PeramoUT vvhicn is also situated v;itiiin

Madras (Chennai) itself. They have taken a

position that the applicant has availed

treatf'mont in private nospital v;ithout

consent laxxkkB of the respondents or

Authorised Medical Attendant, They have

also said that the applicant has submitted

his claims for medical reimoursement after

six months. Under these circumstances, they

are of the viev; that they have rightly rejected

the claim of tiie applicant.

4, We have considered tne submissions of the

applicat as \vell as reply filed by the

respondents. It is observed that the applicant

had been receivitigi treatment from the Railv/ay

Hospital and hospitals at Muiabai on

reference/directions given by the Railv/ay meaical

authorities,

5, It is also observed that it v/as only on the

directions of the respondents that he proceeded

to Madras to receive further treatment after

having suffered heart attacks. He did, however,
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go to Appollo Hospital after reaching Madras

instead of going to Perambur Hospital and to

that extent he appears to have not proceeded in

accoraance witn the instructions on the subject#

The reasons ^iven Ov him cannot be verified by the

respondents or by us. The seriousness or the

condition of the applicant which compelled liim to

go to Appollo Hospital could be properly looked into

oy the Doctors themselves. It is also not clrar

from the submissions of the respondents as to

v/hether they have majorly rejected the case on the

ground that this had been submitted to them after

six months of having treatment at Appollo Hospital

and not on account of the fact that he had received

the trettoent from a private hospital without the

approval of the Authorised Ileuical Attendant, though

they have not come out with this reason v/hile

rejecting the case of the applicant.

6. Under these circumstances and keeping in view

the facts and the materials as available on record

and after hearing the learned counsel of both the

sides, we are, therefore, of the view that proper

course would be to refer the matter to the

respondents to reconsider the matter keeping in

view the extant instructions on the suoject and

also after consulting the nodal authorities on the

subject, i.e., the Ministry of Health and Family

VJelfare, Govt. of India. They are also directed to

look into the seriousness aspect of the applicant as

rej,)orted dy hirri as the reason for i:iis having gone

uo Appollo Hospital, Maciras. While considering and

disposing of his case, wnile the respondents may keep the

above in their view, they may also keep in view whether

Appollo Hospital is one or the hospitals where tfe Central
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Government employees can receive treatment under

and
certain conditions/.whether the case of the applicant

can be considered with reference to those conditions.

7. With this, this OA stands disposed of in terras

of the above directions. The respondents are also

further directed to dispose of the matter within

a period of three months from the date of

receipt a copy of this ofder. No costs.

(3HARAT BHUSHAN)
HEMBSR(J)

(SARWESHAR JHA)
MEMBER(A)
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